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THE INDIAN FACTORIES ACT, 1881.
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ACT No. XV or 1881.

Passep BY tHE Governvor GENERAL OF INDIA IN Councrr.

(Becewed the assent of the Governor General on the 15th March,
' ' 1881.) ' :

An Act to regulate labour in Factories.

VWHEREAS it is expedient to- regulate labour in
factories ; It is hereby enacted as follows :—

DPreliminary.

1. This Act may be called “ The Indian Iactories
Act, 1881.” : ‘ .

1t applies to the whole of British India, and shall
come into force on the first day of July, 1881.

2. In this Act, unless there is something repug-
nant in the subject. or context,—

“ factory ” means any premises (other than indigo-
factories or premises situated on, and used solely for
the purposes of, a tea or coffee plantation) wherein is
carried on, for not less than four months in the whole
in any one year, any process for, or incidental to,
making, altering, repairing, ornamenting, finishing or
otherwise adapting for. use, transport or sale, any arti-
cle or part of-an article ; and . :

(a) wherein steam, water or other mechanical
power is used in aid of any such process; and

- (b) wherein not less than one hundred persons are
on any day simultaneously employed in any manual
labour in, or incidental to, any such process; and

every part of a factory -shall be deemed to bea
factory, except-any part used exclusively as a dwell-
ing : S v A
“child”?
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“child ” means a person under the age of twelve
_years

“mill-gearing ” includes every shaft, whether up- ¢
right, oblique or horizontal, and every wheel, drum,

pulley, rope, driving strap or band, by which the'

motion of the first moving power is communicated to
any machine :

a child who works in a factory, Whether for wages

or not, either in a manufacturing process or handi-
craft, or in cleaning any part of the factory used for
any manufacturing process or handicraft, or in clean-
ing or .oiling any part of the machinery, orin any
other kind of work whatsoever incidental to, or con-
nected with, the manufacturing process or handicraft,
or connected with the article made or otherwise the
subject of the manufacturing process or handicraft

“ghild ;"

m]ll-tre(u-
ing : "3

“ employed.”

therein, shall be deemed to be employed therein with- -

in the meaning of this Act.

Inspectors and certifying Surgeons.

3. The Local Government may in its discretion,
by notification in the official Gazette, appoint such
persons as it thinks fit to be Inspectors of factories

‘within such local limits as it may assign to such In-.

spectors, and may suspend or dismiss” any person so
appointed.

Tn default of such appointment, the Magistrate of

the district shall, in virtue of his office, be Inspector

~of all factories { 1f any) in the District.

Such Inspectors shall be deemed public servants
within the meaning of the Indian Penal Code; and
shall be officially subordinate to such authority as the
Local Government may, from time to time, indicate
in this behalf. :

4. An Inspector of factories may, within the local
limits for which he is appointed,

(a) enter, with such assistants (if any) as he thinks

fit, any factory whenever he has reason to beheve that
any person 1s employed the1em ;

(b) make
R
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() make such examination of the premises and
machinery, and of the registers hereinafter prescribed,
and take on the spot or otherwise such evidence of
any person as such Inspector may deem necessary for
carrying out the provisions of this Act;

(¢) order that any person. shall not* be employed
in a factory when he has reason to believe that such
employment would be in contravention of this Act—

until the age of such person has been certified,
in the manner hereinafter provided, to be
above seven years; or,

for more than the time allowed by this Act for
the employment of children, until his age
has been so certified to be above twelve
years.

5. The civil surgeon or such other person practis-
ing medicine or surgery as the Local Government may,
from time to time, appoint in this behalf for any local
area (hereinafter called the certifying surgeon) shall,
at the request of any person employed or desirous of
being employed in a factory situate in such local area,
or of the parent or guardian of such person, examine
such person and grant him a certificate, stating whe-

“ther his age, as nearly as it can be ascertained from

such examination, is above or below seven years, or
twelve years, as the case may be.

Children.

6. No child shall be employed in any factory, i
he is under the age of seven years.

7. No child shall be actually employed in any
factory more than nine hours in any one day.

And no child shall be employed in any factory on
any day without an interval, or intervals, amounting
in the whole to at least an hour, being allowed to him

~ for food and rest.

The times at which such intervals shall be allowed,
and the length of each interval, shall be fixed by the
Local Government for each factory, after ascertaining,

as -
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as far as poss1ble, the ex1st1ng practice in such factor y .

and the wishes of the occupier thereof.

The occupier shall set up and maintain, in some
conspicuous place in the factory, a printed or written
notice, in English and the languages of the District in
which the- factory is situate, showing the times' at

which such intervals shall be allowed and the 1enfrth «

- of each interval.
A child shall not be deemed to be employed with-

in the meaning of the first clause of this section dur-.

ing any interval allowed for food or rest.

8. Every occupier of a factory in which children
are employed shall, before the begmmng of each
month, fix not less than four days in such month on

which no child shall be employed in such factory, and.

shall forthwith give notice of the days so fixed to such
officer as the Local Government may, from time to
time, appoint in this behalf.

Child to be
allowed loli-
days.

An occupier of a factory may, with the previous

“sanction of the Inspector, substitute, for any day fixed
under this section, another day in the same month.

No child shall be employed in such factory on a
- day fixed under this section, unless when another day
has been substituted forsuch day as hereinbefore pro-

vided, in which event no child shall be employed in-

such factory on the day so substituted.

9. No occupier of a factory shall employ therem'

on any day any child who has to his knowledge al-

ready been employed on the same day in any other

- factory.

10. No occupier of a factory shall allow any child

to clean any part of the mill-gearing or machinery
of such factory while the same is in motion, or to
work between the fixed and traversing parts of any
self-acting machine while such machine is in motion

Not to beem-
ployed in two
factories.on
same day..

Not to be en-
gaged in cer.
tain danger-
ous worlk.

by the action of the steam-engine, water-wheel or other .

mechanical power, as the case may be.

“11. The Local Government may direct any occu-
pier of a factory to keep, in such form and with such
particulars as such Government may, from time to

time,

Register of
children in a
factory.
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t1me, prescribe, registers of the children (if any) em-

ployed in such factory, and of their respective employ-
ments.

Fencing.

12. {a) Bvery fly-wheel directly connected with
a steam-engine, or water-wheel or other mechanical
power in any part of a factory, and evely part of a
steam-engine or water-wheel,

(b) every hoist or teagle near which any ‘person is

“liable to pass or be em_ployed and

{¢) every other part of the machinery or mill-gear-

‘ing-of a factory which may, in the opinion of the

local Inspector, be dangerous if left unfenced and
which he may have ordered to be fenced,

shall, while the same is in motion, be kept by the

occupier of such factory securely fenced.

Any order under clause (¢) may be set aside, on
appeal or otherwise, by the Local Government or such
authority as it may appoint in this behalf.

Notwes

13. When any accident occurs in a factory-causing
death or bodily injury whereby the person injured is
prevented from returning to his work in the factory

. during forty-eight hours after the occurrence of the

Person be-

ginning to

oceupy fac-
-tory to give
notice.

accident, the occupier of such factory, or, in his ab-
sence, his principal agent inthe management of such
factory, shall send such notice of such accident to -
such authorities in such form and within such time as
the Local Government may, from time to time, by
rule, direct.

14. Evely person shall, within one month after he
begins to occupy a factory, send to the local Inspector
a written notice containing the name of the factory,
the place where it is situate, the addressto which he
desires his letters to be addressed, the nature of the
work performed in such factory, the nature and
amount of the moving power therein, and the name of

“the
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the person (if any) under whom the business of the .

factory is to be carried on.

Penalties.

15 Any per on who, in breach of thls Act, or of
any order or rule made hereunder,—

(¢) employs any child in any factory ;
() neglects to set up or maintain the notice re-

quired by section seven, or to fix the days referred to
in section eight;

(¢) allows any child to perform the Work forbid-
den by, or to work in contravention of, section ten;

(@) neglects toleep a register in manner prescribed
under section eleven ;

(€) neglects to fence any machinery or mill-gear-
ing in any factory ; or.

(f) neglects to give any notice,

shall be punished with fine which may extend to
two hundred rupees: .

Provided that—

1st, no prosecution under this section shall be in-
stituted except by, or with the previous sanction of,
the local Inspector; and

2nd, no person shall be liable under this section to
more than one penalty for any ome description of
offence commitfed on the same day, except where
two or more children are employed contrary to the
provisions of this Act, in which case one penalty may
~ be jmposed in respect of each child so employed.

16. Where an act or omission would, if a person
.were under seven or twelve years of age, be an offence
punishable under this Act, and such person is, in the
opinion of the Court, apparently under .such age, it
shall lie on the accused to prove that such person is
not under such age.

A declaration in writing by a certifyinﬂ’ surgeon
that he has personally examined a person Omployed
in a factory, and helieves him to be under or over
the 2 388 set forth in such declaration, shall, for the

_ purposes
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purposes of this Act, be admissible as evidence of the
age of that person.

17. Every occupier of a factory shall be deemed
primarily liable for any breach therein of the provi-
sions of this Act; but he may discharge himself from
such liability by proof to the satisfaction of the local
Inspector, before prosecution therefor, that such
breach was committed by some other person- without -
his knowledge or consent ; and the person committing
such breach shall be liable therefor.

Miscellaneous.

18. The Loeal Government may, from time to
time, make rules consistent with this Act to plOV]de
for—

(a) the fencing of machlnely and mill- gearmg in
factories.

(6) the 1nspect10n of factories;

(¢) the manner in which appeals under thls Act
shall be presented and heard ; and

(d) otherwise carrying out tho provisions of thls

Such rules shall be published in the offieial Gazette,
and shall thereupon have the force of law.

19. This Act shall apply to factories belonging to
the Crown: provided that, in case of any publie
emergeney, the Governor General in Council or the
Tocal Government may, by an order in writing, ex-
empt any such factory from this Act to such extent and

~ during such period as the Governor General in Coun-

cil or the Local Government, as the case may be,
thinks fit.




